
 

THE VICE-CHAIRMAN (SHRI AKBAR 
AL1 KHAN): The question is: 

"That the Bill be returned" The 

motion was adopted. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): The question is: 

"That the bill to authorise payment and 
appropriation of certain further sums from 
and out of the Consolidated Fund of India 
for the service of the financial year 1970-71 
for the purposes of Railways, as passed by 
the Lok Sabha, be taken into c >nsi-
deration.'' 

The motion was adopted. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): We shall now take up the clause-
by-clause consideration of the Bill. 

Clauses 2 and. 3 and the Schedule were 
added to the Bill. 

Clause 1, the Enacting Formula and the 
Title were added to the Bill. 

SHRI K. HANUMANTHAIYA: Sir, I beg 
to move: 

"That the Bill be returned" 

The question was put and the motion was 
adopted.*/1 

THE   BUDGET   (MANIPUR), 1971-72—
General Discussion 

2 THE MANIPUR APPROPRIATION 
(VOTE ON ACCOUNT] BILL, 1971 

3 THE MANIPUR APPROPRIATION 
BILL, 1971 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI K.R. GANFSH): Sir, I beg to 
move:  

"That the Bill to provide for the 
withdrawal of certain sums from and out of 
the Consolidated Fund of the Union 
territory of Manipur for the services of a 
part of the financial year 1971-72, as passed 
by the Lok Sabha, be taken into 
consideration." 

SHR1    K.R.    GANESH:    I    also move: 

"That the Bill to authorise payment and 
appropriation of certain sums from and out 
of the Consolidated Fund of the Union 
territory of Manipur for the services of the 
financial year 1970-71, as passed by the Lok 
Sabha, be taken into consideration." 

The questions were proposed. 

 

"As the House is aware, we have a 
number of Union Territories, In considering 
t, e grant of Statehood to any of them, 
factors like area, popula t ion,  terrain, level 
of economic development, financial 
resources and security considerations, if any, 
have to be carefully gone into before any 
conclusions can be reached. The question 
whether Manipur could be made into a State 
has been engaging our attention. It will take 
some time for Government to come to a 
definite conclusion." 
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DRl   K.   MATHBW     KUR1AN 
(.Kerala) : Mr. v ice-Chairman, Sir, it is most 
unfortunate that the Manipur Appropriation 
I:ill ly/l and the Manipur Appropriati m (Vote 
on Account) Bill, ly/1 slioult have been 
introduced in the Lok Sabjia and Rajya Sabha. 
It has happened because of the failure of the 
Governm nt of India to reconstitute the Mai 
ipur Assembly. The Government of India and 
the ruling party are deli >erately denying the 
people of Manij ur their right of self-rule, 
their right for determining their own destiny 
by initiating developmental activities nearer to 
their heart. Why is it thai the elections to the 
Manipur Legislative Assembly were not held 
simultaneously with the elections to 
Parliament ? It is very clear that if the elei 
tions had been held simultaneously t lie 
people of Manipur would have thov/n out the 
ruling party. This is the way in which the 
Central Government is dealing with the 
people of va rious areas who stand against the 
Government and their wrong policies. The 
people are being denied their rig it to have a 
democratic form of Government. It is the 
result of the most cow irdly act of the Govern-
ment in denying the people the right to have 
their o.vn Assembly and to determine their 
own destiny 

Last year the Prime Minister made 

an announcement in Parliament that sh agreed 
in principle that Manipur and inpura would 
have Statehood. Why is u that the Government 
has delayed for so long this decision to have 
Statehood for Manipur? If you look into ine 
Appropriation Bill circulated to us, it is one of 
the, most fantastic tmngs in terms of allocation 
for different neads. fn the Manipur Appro-
priation Bill ( Vote on Account) we rind 
allocation for General Administration Rs. 32.3 
lakhs; Jails Rs. 1.86 lakhs; Police 1.12 lakhs. 
How much money is being allocated for Educat 
on, Medical and Public Health, Agriculture and 
Animal Husbandry ? it is one of the most 
shameful things. Wliile the Government tries to 
allocate money for Police, General Admini-
stration and Jails, what about people's misery, 
what about people s livelihood? The money 
allocated for the ordinary needs of the people is 
one of themost shamefully low amount, l think 
this is the iesult of the attempt of the Govern-
ment to bring the Appropriation Bill to this 
House and to the Lok Sabha without consulting 
the people of Manipur through their elecied 
representatives. We find that instead of 
allocating more money for Education, for 
Industries, for Agriculture and other purposes, 
Government is arming itself with the most 
repressive Acts. For instance, the Orissa 
Preventive Detention Ordinance was extended 
to' Manipur and a large number of people, 
particularly youth and students, have been 
arrested and put in Jail. Not only this, the West 
Bengal Security Act of 1950, which was non-
existent, was introduced in Manipur. And 
armed with these repressive Acts a large 
number of people, particularly people who 
stand against the wrong economic, social and 
political policies of the ruling party, are being 
put in jail. I demand that the Orissa Preventive 
Detention Ordinance be withdrawn forthwith. I 
demand that all such repressive Acts be 
withdrawn forthwith. 

Manipur is one of the areas which 
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has been neglected so badly. After 23 years of 
independence, after 23 years of Congress 
rule, is it not a fantastic fact that a unit of 
electricity should cost Rs. 1.20 in Manipur 7 
lliis is most surprising. Why is it that the 
Government is not allocating money for 
exploiting the nydro-electric potential of 
Manipur and nearby areas and ensure that this 
high cost of electricity is reduced ? Sir, in 
most parts of Manipur, paiticularly the tribal 
areas, there is not even a footpath worth 
mentioning, not to talk of roads. This is the 
direct result of the wrong economic and social 
policies pursued by the Government. If this 
Government continues in this particular 
manner of allocating more and more money 
for Police for repressive measures, for Jails 
and for General Administration without 
allocating money for economic development, 
1 would ask the hon. Minister and the 
Government which he represents to take a 
warning from East Pakistan. 1 think the 
Government should take a clear warning from 
East Pakistan. If States are neglected in this 
manner, 1 think the people will revolt against 
this Government and their wrong policies. 

Lastly, with reference to the continued 
neglect of Manipur I would request the hon. 
Minister and the Government to ensure that 
adequate money is earmarked for the 
economic development of Manipur. In this 
connection I would like to pass on the hon. 
Minister my six concrete demands in respect 
of Manipur : (1) hold immediate election to 
the Assembly and restore the democratic 
rights of the people ; (2) give full Statehood 
to Manipur; (3) allocate adequate funds for 
allround development of Manipur; (4) give 
special assistance to tribals particularly for 
their economic and social uplift; (5) withdraw 
the Orissa Preventive Detention Ordinance, 
the West Bengal Security Act and all such 
repressive measures; (6) realease all prisoners 
most of whom are students and youth.   
Thank you. 

  SHRI CH1TTA BASU (West Bengal): Sir, 
would not like to discuss many of the aspects 
which have already been discussed by previous 
friends. One thing to which 1 would like to 
draw the attention of the Government is that 
the situation in Manipur iouay is very 
explosive, and this explosive nature of the 
situation is mainly and primarily due to the 
attitude of negligence which has been shown 
by the Government of India towards the people 
of Manipur. Sir, as far as 1 am informed, the 
people of Manipur, particularly the younger 
generation, do not feel any involvement in the 
matter of the administration of the State, for 
many people from outside Manipur are brought 
there under^ the name of experts, people wno 
even do not know the language of Manipuri. 
They cannot get themselves very well 
acquainted with the tradition, culture and 
customs of the people of Manipur and thereby 
they project an image as if they are under a 
colonial rule, that the people of Manipur have 
been subjected to a colonial nature of rule. The 
Lieutenant-Governor who i; there is very much 
taken to be a representative of the ruling 
community at Deihi, he is not taken to be a part 
and parcel of the administration of Manipuris 
who are to be the primary forces to determine 
their own future. This is the basic reason for 
their social tension, that the people of Manipur 
do not feel that they are one with the 
administration, that the administration's policy 
is being formulated after due consultation with 
them for their own interest and for framing 
their own destiny. Unless this attitude is 
changed by the Government of India, unless 
the Government of India is prepared to show to 
the people of Manipur that it is the people of 
Manipur who are to determine the shape of 
things to come in future, 1 think the explosive 
nature of the situation cannot be met properly. 
When I say that the situation is explosive, it is 
not because of any guess work. Of late there 
has been an uprising under the leadership of an 
organisation called the United Libe- 
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ration Front. ' hey have given a call to take 
resort to arms and to upset and overthrow the 
so called legally constituted Go .emment. 
Now, my friends are stating that the people of 
Manipur will g ) die way of Bangla Desh. 
They w 11 not go the way of Bangla Desh . . . 

DR. K. NLJHEW KUR1AN : 1 hope not.  

SHR1 CHITA BASU': . . . rather 1 would 
say the they are stepped in the slogan which 
the people of Bangla Desh have given today. 
And they were prepared even u set up a 
Government under the leadership of the United 
Liberation  Froi t  with armed   accent. 

Then, there 11 another problem, the 
problem of tht JNaga population in Manipur. It 
las been consistently demanded by th i Naga 
people that the portion of Manipur State which 
is inhabited by t le Nagas should be handed 
over to Nagaland. Now, the Government is 
remaining silent over tnat issue, and that 
silence is also creating or adiing to the social 
and political tensioi there. Now I would take 
this oppo tunity to ask, and to bring to the not 
ce of the Government, what would be the 
attitude of the Government towards this 
problem of annexing a par of Manipur which is 
inhabited by the Nagas. What is the attitude of 
the Government of India in relation there ? 

Therefore I want to drive home to the 
Governmer I that the demand for Statehood 
which received universal support not only of 
the people of Manipur but all lost all the 
democratic people of the c uintry as a whole 
has been successful y shelved till this day on 
the conveni ml plea of examining the economic 
vi ability of the State, on the convenient plea of 
considering the question of the security of the 
State. 1 want to know how much time the 
Government of India will take in the matter to 
complete the so-called exami- 

nation of the so-called question of economic 
viability and security of the State. Are they in a 
position to tell us by which time the 
Government woulu come forward with a 
comprehensive Bill affording complete 
Statehood for the people of Manipur? Unless 
this is done, 1 think the explosive situation will 
be much more alarming and it will lake such an 
alarming proportion that it will be beyond our 
control. 1 only now want to say that immediate 
arrangement should be made for e.eclions to 
the Territorial Assembly, liven a Territorial 
Assembly for Manipur may to some extent, 
alleviate the feelings of the people and the 
administration, 'lhat may also create some 
rapport between the people and the 
administration. Therefore, 1 would suggest that 
the Government of India should bear in mind 
all the facets of the explosive situation and 
make an announcement as early as possible 
with regard to the hopes and aspirations of the 
people of Manipur, in the best interest not only 
of the people of Manipur itself, but in the best 
interest of the integrity and sovereignty of this 
great motherland of ours. 

SHR1 K. R. GANESH : Mr. Vice- 
Chaiiman, Sir 1 am thankful to 
Membeis who have taken part in this 
brief debate and have made very useful 
suggestions. Sir, the major point that 
has been raised in the debate is the 
quetion of Statehood for Manipur. 
As the House is aware and the hon'ble 
Members who raised this question are 
aware, in the last Parliament a 
categorical announcement was made 
that the Government of India in 
principle accepts the granting 
of Statehood to Tripura and Manipur. 
Sir, having accepted this, there is 
absolutely no going back from this 
principle. There are certain matters 
which are vital to the very geographi 
cal position which Manipur occupies 
to work out the concrete details of the 
form of statehood that Manipur should 
take. But on behalf of the Govern 
ment I can assure hon'ble Members 
that in the quickest possible time these 
matters will be studied ................ 
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SHRI CH1TTA BASU :  Studied ? 

SHR1 K. R. GANESH : . , . and a Bill will 
be brought before both the Houses of 
Parliament for grant of Statehood to Manipur. 

Sir, it has also been suggested by one 
Member that election should have been held 
there simultaneously with the Lok Sabha 
elections. Sir, the Members are themselves 
aware that there has been a strong demand by 
the people of Manipur that no elections should 
be held there, under the existing set-up until a 
Bill for giving full Statehood to Manipur has 
been passed by both the Houses of Parliament. 

Sir, it has now become a fashion 
particularly with our C. P. (M) Comrades and 
friends tp bring up these Pakistan 
developments and project them on the Indian 
scene. I warn them. The situation in India -is 
completely different from the situation 
obtaining in East Pakistan. 

SHRI GOLAP BARBORA : In Calcutta 
during the course of election campaign a 
slogan was raised "Dacca-Calcutta Ek Airar, 
Indira-Mnjibur Zindabad. 

{Interruption by some lion. Members) 

SHRI K. R. GANESH ; 1 am not 
yielding. 

SHRI      LOKANATH       M1SRA 
(Orissa):   Human factor is common. 

DR. K. MATHEW KURIAN (Kerala): If 
you continue to deprive the people of their 
liberties people will revolt.   That you cannot 
help. 

SHRI   K.  R.   GANESH:   I  was 
trying to say that it is not question of greeting 
the people of East Pakistan, for the great 
upsurge that has taken place, in its qualitative 
nature, in its objectivity. This honourable 
Parliament has conceded all the just demands 

of the various sections of our people that have 
come up from time to time. It is in these 
Houses that the demand of the people will be 
conceded. A situation similar to the one 
existing in Pakistan will not be allowed to 
arise. Let our C. P. (M) comrades understand 
this at least. 

DR. K.   MATHEW   KURIAN : Then 
wny not withdraw the Preventive Detention Act 
? Why can you   not do that . . . 

SHRI K.  R.   GANESH :   He   is 
very intolerant. This intolerance is not going to 
help you. Even a small Deputy Minister you do 
not want to listen to. 

Sir, as far as the Budget is concerned, the 
S. S. P. Member raised the question of 
communication difficulties and the question of 
backwardness of Manipur which has a very 
vulnerable, geographical position. The Govern-
ment is aware that a faster rate of development 
is necessary for such an area. I am sure that 
when the Budget is again taken up, this point of 
view and these suggestions that have been 
made will be taken into consideration. For his 
attention and for the attention of the House, I 
wish to state that the major road which will link 
lmphal and Silchar has already been completed 
and various other district roads connecting sub-
divisional headquarters are under construction, 
About electricity, for the Loktak hydro electric 
project, a provision of Rs. 2.85 crores has been 
made. Work on this has already been started. 
The installed power capacity has been doubled 
to 5,500 kilowatts. As far as other provisions 
are concerned, they have already been 
explained in the statement that has been 
circulated. About the demand for a university 
to be set up in lmphal, the Nehru University is 
going to investigate possibilities, and it is being 
discussed. 

With these words, I commend the Bills for 
the acceptance of the House. 
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THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): The question is: 

"That the Bill to provide for the 
withdrawal of certain sums from and out 
o" the Consolidated Fund of the Union 
territory of Manipur fcr the services of a 
pait of tht financial year 1971-72, as 
passed by the Lok Sabha, be taken into 
consideration," 

The motion I as adopted. 

THE VICI-CHAIRMAN (SHRI AKBAR 
ALI K HAN): Now we shall take up clause- 
w-clause consideration of the Bill a 

Clauses 2 and 3 and the Schedule were 
added to the Bill. 

Clause 1, tin Enacting Formula and the 
Title were added to the Bill. 

SHRI K. R. GANESH: Sir, I beg to move. 

"That the B II be returned." 

The question was put and the motion was 
adopted. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): The question is: 

"That the Bill to authorise payment and 
ar propriation of certain further su ns from 
and out of the Consolidate Fund of the 
Union territory of Manipur for the services 
of the financial year 1970-71, as passed by 
the Lok Sabha, be taken into considera-
tion." 

The motion was adopted. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN); Now we shall take up clause-bv-
clause consideration of the Bill. 

Clauses 2 and 3  7   ffte   Schedule 
were addedd to the Bill.. 

Clause 1, the Enacting Formula and the 
Title were added to the Bill. 

SHRI K. R. GANESH : Sir, I beg to move; 

"That the Bill be returned." 

The question was put and the motion was 
adopted. 

THE APPROPRIATION BILL, 1971 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH): Sir, I beg to move: 

"That the Bill to authorise pay ment and 
appropriation of certain further sums from 
and out of the Consolidated Fund of India 
for the services of the financial year 1970-
71, as passed by the Lok Sabha, be taken 
into consideration." 

The question was proposed. 

^SHRI BIREN ROY (West Bengal): Mr. 
Vice-Chairman, as we take up this 
Appropriation Bill the first thing that 1 would 
like to bring to the notice of this House is 
about civil aviation and the connected subjects 
because we get very seldom time for that item 
to be discussed in this House. During the last 
few days, of course, the matter came up not in 
a big way but in a very funny way, I should 
say. For the last three years we have been in 
this House trying to appoint a committee of 
Members of Parliament of this House or of 
both Houses so that we could go into the 
working of the Indian Airlines Corporation. 
Everytime in their complacency the Minister 
in charge of Tourism and Civil Aviation, the 
expert lady on this subject and also,  I would 
say, the  Ministers  in 


